: 3/( R ' BEFORE THE AJUDICATING AUTHORITY
' ' (NATIONAL COMPANY LAW TRIBUNAL)

- AHMEDABAD BENCH

AHMEDABAD

~ C.P. (I.B) No. 148/10/NCLT/AHM/2017

Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
ﬁ Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

, ATTENDANCE CUM- ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 20.11 2017

Name of the Company: - ASIS _LogiStic Ltd.
| Vs
State Ba_n'k of India & Ors.

‘Section of the Companies Act:  Section 10 of the Insolvency and Bankruptqy
S Code o -

S.NO. NAME (cAPITAL LETTERS) DESIGNATION REPRESENTATION  SIGNATURE

N MQHE-NZDQH P Pme_ Adﬂocdre  Applicamt %;,9/ _

' ORDER

- Learned Advocate Mr. Mahendra Parmar present for Corporate Debtor/Petltloner
Learmned Advocate Mr. Anip Gandhi present for Respondent (Dena Bank). None
present for SBI and ICICI Bank and J S Bank and Tata motors.

- Proof of service of notice of date of heanpg on Financial Creditors filed.

* Learned Advocate Mr. Anip Gandhi filed Vakalatnama for Respondent (Dena
Bank). - . _ _ .

Financial Creditors shall file their obj ectlons 1f any, within one week serving a copy
in advance to petitioner. -

List the matter on 30 11.2017 for Ob_]eCtIOIlS of Financial Credltors if any, and for
hearmg before admission.

(}[Aw’g_/j *J - ' /g L)_,L}/-Z;'\\*\‘T
: BIKKI

MANORAMA KUMARI ~ RAVEENDRA BABU
MEMBER JUDICIAL o ~ MEMBER JUDICIAL

Dated this the 20th day of November, 2017.




